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In exercise of the powers conferred by Section 10 of the Andhra
Inams (Assessment) Act, 1955 (Andhra Act XVII of 1955),the
Governor of Andhra hereby makes the following rules:-

1..:-

These rules may be called the Andhra Pradesh (A.A.) Inams
(Assessment) Rules, 1955.

2. In these rules :-
(1) Act means the Andhra Inams (Assessment) Act, 1955.
(2) Form means the form appended to these rules.

3..:-

Before making the assessment on inam lands under the Act, the
Collector shall publish in the District Gazette, a draft notification
specifying the particulars mentioned in Section 3(2)(a), together
with a Notice as in Form I. The draft notification and notice shall

also be published

(i) by affixture in the village chavadi of the village which the inam
lands are situated, or if there is no village chavadi, in some
conspicuous place in the village;

(ii) by beat of tom tom in the village in which the inam lands are
situated;



(iii) by affixture on the notice board of the Taluk Office and the
Revenue Divisional Office concerned, and

(iv) by serving individual notice to persons affected by Registered
Post or by issue of process. Explanation :- For the purpose of this
rule; the words "Taluk Office" shall include the office of Estate
Manager where the Estate Manager is of the rank of a Tahsildar or
a Deputy Tahsildar, and the words "Revenue Divisional Office" shall
include the office of an Estate Manager where such Manageris of
the rank of a Revenue Divisional Officer.

4. . :-

When the Collector makes an inquiry under Section 3 he shall have,
in addition to the powers vested in him by the Madras Revenue
Summons Act, 1869, also the power to examine on oath any person
summoned by him, and reduce into writing any statement made by
the person so examined.

5..:-

A copy of every order passed by the Collector under Section 3(2)(a)
of the Act shall be sent by registered post, acknowledgement due,
to the inamdar or other person interested whose objections have
been considered in connection with the passing of the said order.

6..:-

Every appeal to the District Collector against the decision of the
Collector under Section 3(2)(a) of the Act, shall be filed within
thirty days from the date of receipt of the decision and shall be

accompanied by an authentic copy of the order appealed against.

7. . :-

If the District Collector hearing an appeal considers that any further
evidence is necessary, he may himself take such evidence, or direct
it to be taken by any other officer subordinate to him specifying the
points on which such evidence is necessary, and for this purpose
the District Collector or the officer aforesaid shall exercise all such
powers as the Collector is empowered to exercise by Rule 4. A copy
o f the order passed by the District Collector shall be sent by
registered post, acknowledgement due, to the inamdar or other

person interested.

8..:-

The particulars relating to the inam lands and the rates of
assessment leviable thereon as decided by the Collector or if an



appeal has been preferred against the Collector s decision, as
decided by the District Collector, shall be published by a notification
as in Form II, in the district Gazette and in the modes specified
Rule 3.



